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THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT 
OF PARLIAMENTARY AFFAIRS 
(SHRI P. VENKATASUBBIAH):
(a) and (b). The information asked 
for will cover cases handled not only 
by the Central Government agencies 
but also by agencies of the State 
Governments. As such, the same 
will have to be collected before it 
can be laid on tbe Table of the 
House. 11'

12 hrs

RE.: QUESTION OF PRIVILEGE*

MR. SPEAKER: I am making an 
announcement.

I have received notices of Question 
of privilege from some Members 
against the Minister of Law, Justice 
and Company Affairs for making an 
alleged misleading statement in the 
House on 29 January, 1980, regarding 
the reported arrest of Shri N. K. 
Singh, DIG, CBT.

I have referred these notices to 
the Minister of Law, Justice and 
Company Affairs to ascertain the fac-
tual position, in the first instance, as 
per established practice in the mat-
ter, and then I will. . . .

(Interruptions)

Tm trmrn* : wt st
sft, iff w* jfmr ̂ ) 1

MR. SPEAKER: Before the 2nd
February, 1980.

(Interruptions)
MR. SPEAKER: One man at a

time.

PROF. MADHU DANDAVATE 
(Rajapur): Under Rule 222, I have 
sought permission from you to raise 
the privilege issue against the Law 
Minister for a very simple reason

that yesterday in consultation with 
the Home Minister on the floor of 
the House, he had stated that the 
news__

MR. SPEAKER: I have read that-

PROF. MADHU DANDAVATE: 
That Mr. Singh has been arrested is 
wrong. Today Mr. Singh has himself 
made the statement that he was ar-
rested and on a personal bond of 
Rs. 2.000/- he has been released. So, 
he has deliberately misled the House. 
It is a contempt of the House. It is 
thus a breach of privilege.

MR. SPEAKER: j would like to 
explain certain things. I have got 
the notices and according to those 
notices I have to ascertain certain 
facts. If I do act without knowing 
the facts, it might be wrong. So, 
before I get the answers and the 
facts, you should not be too hasty. 
But I will do before the House ad-
journs. Do not worry about it.

(Interruptions)

MR. SPEAKER: I mean, before
the 2nd February, 1980.

SHRI INDRAJIT GUPTA (Basir- 
hat): You stated just now that you 
were asking the Minister to ascertain 
the real facts. Are we to take it that 
without ascertaining the real facts, 
he on behalf of the Government 
made a categorical statement here?

MR. SPEAKER: I have to ascer-
tain the facts.

SHRI INDRAJIT GUPTA: He
could have stated, “I will ascertain 
the facts and then inform the House.” 
But he said on behalf of the Gov-
ernment that he has not been arrest-
ed. (Interruptions).

SHRI ATAL BIHARI VAJPAYEE 
rN  ̂ Delhi1!: The motion is ad-
dressed t0 the Speaker. How ca* 
the Minister be asked to ascertain 
the facts? It is for the House to as-
certain the facts.
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MR. SPEAKER: Without knowing 
the facts, how can the Speaker de-
cide? I have to satisfy myseLf and 
then I will give my ruling. (Inter-
ruptions). I will have to know the 
facts. I will give my ruling after 
ascertaining the facts.

SHRI CHANDRAJEET YADAV 
(Asamgarh): It is the Home Minis-
ter who has to give the information 
really, speaking ( I n te r r u p t io n s ) .

MR. SPEAKER: I have asked for 
certain facts. He will report to me. 
You have given the notice. I will 
ascertain that and then I will decide.

SHRI GEORGE FERNANDES 
(Muzaffarpur): The facts are very
simple here—either the House has 
been misled nr the House has not 
been misled. The whole country has 
today been told. . . . (Interruptions).

MR. SPEAKER: Let me satisfy
myself. This is not the proper way. 
If hon. Members take their seats,
then I will call one Member at a 
time. (Interruptions). I have asked 
for the facts. As soon as the facts 
come to me, I will let the House 
know and decide accordingly. (In-
tQrruplbions) .

SHRI INDRAJIT GUPTA: The
Home Minister is sitting here. (In-
terruptions) .
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You should satisfy yourself.
MR. SPEAKER: He will explain

the position to me. Then I will as-
certain the facts and decide.
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As soon as the facts are known to 
me, I will decide

(Interruptions)

MR. SPEAKER: j have to give my 
ruling.

SHRI SOMNATH CHATTERJEE 
(Jadavpur): Sir, I am not going...

(Interruptions)

SHRI N. G. RANGA (Guntur): 
Mr. Speaker, Sir, you have already 
given your decision. What is it we 
are discussing now? (Interruptions). 
You kindly listen to me. What is it 
we are discussing? Your ruling, your 
decision, cannot be discussed again.

MR. SPEAKER: That is what I
say.

SHRI SOMNATH CHATTERJEE: 
Mr. Speaker Sir, what the Law 
Minister said is on the records of 
this hon. House. There is no questiom 
of explaining what he said because 
that is a matter of record. If he 
wants to change it, that is different. 
But what he has said is already re-
corded. The only thing is whether 
the statement was correct or not. 
That is a matter of decision to be 
taken by the Privileges Committee 
or by the House. That is not a mat-
ter on which he can give an answer, 
whether he was right or wrong. He 
cannot pass judgment on his own 
statement.
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MR. SPEAKER: Who said that he 
is going to? Mr. Chatterjee, there is 
no question of passing an order by 
the hon. Minister, It is I who is to 
decide (Interruptions). I am seized 
of the situation and I will give my 
ruling.

(Interruptions)
MR. SPEAKER: My ruling can- ’ 

not be challenged.

SHRI ATAL BIHARI VAJPAYEE: 
We are not challenging your ruling.

SHRI SOMNATH CHATTERJEE:
I am not challenging your ruling.

MR, SPEAKER: I have decided
that I will satisfy myself and then I 
will give my ruling.

SHRI ATAL BIHARI VAJPAYEE: 
Sir, may I seek a clarification? What 
facts are being ascertained?

MR. SPEAKER: Whether he was 
arrested or not.

SHRI ATAL BIHARI VAJPAYEE: 
Sir, my information is that the re-
cord is being tampered with.

MR. SPEAKER: No, no. (Inter-
ruption) . He is apprehensive. There 
is nothing to be like that.

(Interruptions)

SHRi BAPUSAHEB PARULE-
KAR (Ratnagiri): Sir, I have given 
notice under Rule 222/223 and I may 
be heard. I seek some clarification. 
The arrest has been made is very 
clear by the statement of Mr. Singh 
as is reported in the Times of India.
So the question of getting informa-
tion does not arise.

MR. SPEAKER: Yes, I have got it.
It is under my consideration now.

a t * m * ( w ^ r r )  ' eflr
* ftjprf rr̂ TTT *rr fVvnr

to r & i. . ,  . . .

MR. SPEAKER: Now, papers to be 
laid on the Table.

12.14 hrs.

PAPERS LAID ON THE TABLE

No t if ic a t io n s  unde r  N a v y  A c t , Re -
v ie w  an d  An n u a l  Re po r t s  o f  Ur a -
n iu m  Co r po r a t io n  o f  ,In d ia  L t d ., 
In d ia n  Rare  E a r t h s  L t h ,, Bo m b a y , 
E l e c t r o n ic s  Co r po r a t io n  o f  a , 
L td ., Hy d er a ba d , Co m pu t e r  Ma in t e -
n a n c e  Co r po r a t io n  (L t d ). Hydera -
ba d  a n d  Se m i -C ond uc to r  Co m pl e x  

L td . for  1978-79.
THE MINISTER OF TOURISM 

AND CIVIL AVIATION AND LAB-
OUR fSPIRT J. B. PATNAIK): Sir,
on behalf of Shrimati Indira Gandhi,
I beg to lay on the Table: —

(1) A copy each of the follow-
ing Notifications (Hindi and Eng-
lish versions) under section 185 of 
the Navy Act, 1957: —

(1) The Navy (Pensions) Se-
cond Amendment Regulations, * 
1979r published in Notification No. 
S.R.O. 181 in Gazette of India 
dated the 23rd June, 1979.

(2) A copy each of the following 
ditions of Service and Miscel-
laneous (Amendment) Regula-
tions, 1979 published in Notifica-
tion No, S.R.O. 273 in Gazette of 
India dated the 20th October, 1979.
fPlaced in Library. See No. LT—

131/80].
(2) A copy each of the following 

papers (Hindi and English ver-
sions) under sub-section (1) of 
section 619A of the Companies 
Act, 1956:—

(a) (i) Review by the Govern-
ment on the working of the Ura-
nium Corporation of India Limited 
Jaduguda for the year 1978-79.

(ii) Annual Report of the Ura-
nium Corporation of India Limited. 
Jaduguda, for the year 1978-79 
along with the Audited Account* 
and the comments of the Comp-
troller and Auditor General there- 
m. f Placed in Library. See No. 
LT— 1S3/80].


